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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIRPAL BENCH

D& No.1139/99

Mew Delhi. this the 2 day of January, 2004

Hon’ble Shri Justice V.3.Aggarwal, Chairman
Hon’ble 3Shri 5. A. 3ingh, Member (A)

Raj Kumar s/o 3
Ao D24, Thomp

New Delhi ~ 2.

. Kanahiva Lal,
son Roacdl,

Lilu Ram s/o 3h. 3ita Ram,
Pl G221, Sriniwas

L
New Dalhi -~ &%,

av Panday

Devi Dutt s/ /0 3h. Ball
/o @a/91, Chandar vihar, Manduall,
Faralpur, Delhi - 92

auraj Sinagh s/0 Sh. Dakhi Ram,

R/ F/270, Lado Sarai,
Bo0. Mehrawli, N.Qelhi -~ 30,

Man Singh s/o 8h. Mikkan Lal Ji,
rAo D-43, Rouss Avenue Road, -
Pz Delhi .

“mplamblu Nathi s/ S3h. Ram Chandler,
i

r/o G164, Sriniwas Pur
Mew Delhi - 1.

anil Kumar Govia s/o  Sh. M.P. Govia,
/o O-5B71, Mandir Marg, New Delhi - 1.0

Jagaraj Rao sf/o Late 3h. 3.R.V. Rao,
F/o C-200, Manak Pura, Mew Delhi - 21.

Shiv Parshad . s/o Sh. late Sh. Gaja MNanacdl,
Fio Fed4, PRESS Road, New Delhil - 2.

L

ajit singh /0 Sh. Ranbir 3ingh,
/o G102, 3.N.Puri, New Delhi.

Pramod Kumar s/o Late Sh. Joga Ram,

~fo 17, FloJahangir Road,

igh
/o E-22, Rouse Avenue Road,
o

- -

Faqir Chand s/o0 3h. Hairgian Singh,
r/o D-G/1l064, Sarcini Nagar,
Hew Delhi.
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Virender Kumar Sharma s/o 3h. Phool Kumar FMarma,

rio A/703, Sarojni Nagar, New Delhi.

Kanhiva Lal Ghosh
Mirdad Road, New Delhi.

Bhawani Shankar s/o Sh. Ram 3warup,
F Ao E-19, Rouse Avenue Road,
New Delhi.

Raj Pal s/o0 Late Sh. Chander,
r/o a-113, Sarojini Nagar,
Mew Delhi. .

Jaspal singh s/o late Sh. Roar 3ingh,
/o G-695, Srimiwas Puri,
pMew Delhi-65.

rRamesh Chander s/o sh. Brij Lal,
Ao D=-&0, Press Lane,

New Delhi - 2.

Lakhinder 3ingh s/o Sh. Harpal Singh,
/o 7-F, Press Road, New Delhi.

Lalji Ram s/0 3h. Panchu Ram,

/o 1374, Sarojini Road,

Hew Dalhi- 5. ~

Chander Mohan s/o Sh. Late Jagain Nath
/o E-9,Rouse Avenue Road,

Maw Dalhi.

Lorencs Horo s/o Late 3h. Polikairp Horo,
r/o C~294, Minto Road Complex,
Mew Delhi.

Bimal Sha s/0 3h. Devki Sha,
F/o J-840-Mandir Marg, New Delhi.
Inder Pal singh s/o 3h. Prit Pal Singlh,

R/o G-181, Sri Niwas Puri,

New Delhi — &65. - LApplicants

fovocate: Shri Yogesh Sharma)
Vaelrsus
Union of India through

1

Ministry of Urban Developmant,
Mirman Shawan, New Deslhi.

The Director,
ODirectorate of Printing,
B Wing, tMNirman Bhawan,
Mew Delhi.




3. The Manadel,
Photo Litho Unit,
Govt. of India Press,
Minto Road,
taw Delhi. ) , .« <Rezpondants

~~

By acvocate:sh.M.K.Bhardwa) proxy for Sh.a.K.Bhardwai)

ORDER

Justice V.5. Aggarwal. Chairman -

Spplicants seak a higher pay scale of Rs.
5000-8000 contending that it has bean granted to othel

similarly situated persons.

2. The relevant facts are that applicants are
working as Machineman Grade-I in the Directorate of

Frinting, MNirman Bhawan, New Delhi. Before the Fifth

Certral Pay Commission, the pay scale of Machineman was
Rs. 14C0-2300. after  the Fiftth Central FPay
Commission’s Report, the Government of India revised

-+
o

the pay scale of the Machineman o we Printing staff

it

to Rs. 5BOOO-8000 inm all other Ministries. So Tar as
the applicants are concerned, their pay scales  have

besn  revised only o Rs . 4R00-7F000 ppplicants

contend  that they are performing same duties and

functions as are being psrformed by the Machineman of
the other presses in the Govit. of India. Thesre are
number  of Presses in the Govt. of India in different
Ministries like Ministry of Telescom, HMinistry of
Railways, Ministry of agriculture, Ministry of Finance,
ewto.  The pay scales of similarly $ituated persong have
been  revised,

as referred to above, which is higher to

Ashe——
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applicants contend that the orcer passed by  the

roeclaim should be quashed.

1=t

respondsnts rejecting the

P4

% Earlisr the present application had been heard
and on 3.4.200%, this Tribunal had disposed of the same

Folding:

Tribunal’s order dated
pondents  were directed to
pass &  reasoned  order on applicant’s
representation cdated 5.1.1999. Tl
impugned  order dated 13.4.199% dogs  not

antain  any comparative analysis on the
contents of  the Recrultment Rules,
ancl experisnce
NS cduties . and

i prescribed, nature  ai
Wk, parformancs level
gy if any, applicable in - t
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CaAse O ~licants vis—a-vis those with
whom they are claiming
scales, to establish whather
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enforcsable or not. 3uch an exercise Can
e undertaksn  best by respondents who
have Tthe necessary material ancd data
available with them. In the abssnce of
any such exercise it is difficult for
rhis Bench to arrive at any conclusion,
one way or the other.

n othe result this 04 is disposed of

by directing respondsnts that further to
their impugned order dated 13.4.1999 they

1 conduct the exercise outlined in
para 7 above by means of ‘a  detailed,
speaking and reasoned drder in accordance
with rules  and structions uncler
intimation to applicants within 4 months
From the date of ipt of a ) of
hile doing so  respondents
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the respondents have rejectéd the olaim of  ©h

geplicants with the result the pressnt origina

Jt

application on  the application of the applicants had

ey
{

ween Frevived with consequential amsndments.

In the reply filed, the respondents have
contested the application. It has besen pleaded that in

Gove. of India had set up an Expert Comnittes

Development, Railway Press and Survey of India,
Dehradun, kEnown  as Inter-Departmental Committes on

Printing Staff. It  was to consicer the

re-classification  and remuneration of various jobs  In

the Presses uncder different Ministries . The Committese

Y hae  Felt that there should be thrze nomenclatures
\/

3
~h

f

posts which may be called as O0ffset Machine Man, Offse
Machine Aassistant and Offset Machine aAttendant. It
sugaested that they should be categorised as HMaster
Craftsiman  (Highly Skilled/Skilled). There was no post
af  Machine Man Grade-I in the Govt. of India Presses
urder  the  administrative control of Diresctorate  of
Printing. The responsibilities and <duties. of  the
Machine Man of the Budget Press/Security Printing have

not been comparsd to that of Offset Machine Man. . It is

2

chen el that reoruitment rules, the dnties ancl
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of the other post
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applicants.

& We have hearad the parties

7. There 18 1ittle controversy
ecuial wotr K iz not & funcamental 1

con&titutional goal. When

in

larly situated,

i
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the same manner. In the case af

different Ppersons
normally they hawve to
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to the

similar

rhat equal pay for

Sight bt a

ot

gupreme Court provided that pormally ocourts

pot . interfere in the opinion of the Pay commission o

Executives. This

the action in this regard of the

should  los

left to be determined by

S emsa court held:

T

the Expert

Bocly .

Nt S 1+ is now well established that
rhe olassi {cation can be paged on  SOmE
qualities oF characterLStio of persons
grouped together and not in athers  wWho
are 1eft out. Those gqualities o
charamteristics must, of course, ave &
reasonable relation to the obj=sct sought
to e achieved. In service matters,
mer it or pxperisnce couldd be the promer
basis Tor classification to promote
efficiency in administration. He or she
learns also by experience as much as by
other means. 1t cannot be denisd  that
the quality of work performed by persons

superio
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¢ than the
n o Randhir
this

singh’s case (IR 1982 SC 8T,

principle has been recognised. 0.
chinnappa Reddy, g aobserved that the
~lassification of officers into - bwo
araces wWwith different scales of pay bhased
sither on acacemic qualificatimn ar
experisnce on  length of service is
custainable. aApart from that, higher pay
scale to  avoid stagnation ofF resultant
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Haribaran & Ors_. JT 1997(3) SC 549, the
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Fruztration for lack of promotional
avenues is very common in career service.
There is selection gracde for District
Judlges | There is senior time scales in
Indian Administrative Service. There is
super  time scale in other liks services.
The ntitlemsnt to = higl '
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o mwr“t~uum seniority. Thu
differentiation so made in the same cadre
will not amount to discrimination. T e
classification based on experience is a
reasonable classification. It has a
Fational nexus with the object thereof.
Tr bl el othsrwiss, it w1l (0%
detrimental to the interest of the
service itself "

case of Union of India & OQOrs. v

P.V.
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e Tribumal should rot interfere and

&

gain held that ordinarily in such like mat

Court

guide~lines were provided in paragraph 5, which reads:®
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"Before parting with this appeal el
D to make a few observa y
K
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i he  past few wesks, we R
ACrOs several - mat Cers cles by
i als on t

1
Yoo oscales We have o
1

ot jpay t ced th at
quite often the Tribunals are interfering
With pay scales without proper reasons
ardl mithuuL eing conscious of the fact
that Ffixation of pay is ot their

Function. It is ths function -of ths
Governmant which normally a:ts ﬁn tha
Co

Y
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Fecommendations of a
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Change of pay scale of a categmry has a
cascading et fect. Several other
gatmaurles similarly situated, as well as
thos situated above anc below,  put
forma rd their claims on the bkasis of such

change. The Tribunal should realise
interfering with the prescribed pay

3 3 a serious matter. The Pay
which goes into the problem
at great c<depth and happens to have a full
picturs before
authority to decicde. upon this I
Very often, the doctrine of "esqual

alise that

pay
For acal Wi K is also baing
mis—understood and mis-applied, freesly
revising and  enhancing the pay scales
across the board. We hope and trust that
the Tribunals will exercise dus restraint
in  the matter. Unless a clear case of

e
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hostile discrim n is made out, there

wollca e no jus imation for interfering
with the fixation of pay scales.”

recent 1 in the mase of State of Harvana &  _Anr.

g - - ’ -
Harvana Civil Secretariat Personal

Association. JT 2000(%) 8¢ 189, while dealing with

controversy, the principle of law was re

o
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“"®. From the discy the impudgned
Judgemsnt it is clear to us that the Hiﬂh
Pmnrt has ignored certain setil
"of  law for determination
m oon parity of pay scale by
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section of government employess. While
making copious refersnce to the pri inciple
af  equal pay Tor :1ual work and equality
in  the matter of pay, the High Court
coverlookes the position that the pa r‘t;
sought by the petitioner in the case was
with employees having only  the Sams
designation under the central government.
3uch comparison by & section of
employeas of  state aovernmsnt with
emplovess of central government basecl
merely on  cdesignation of the posts was
isconceived. The High Court alsa fell
pEeo  error in assuming that the averment
regarding similarity of cduties arcl
responsibilities mace in e Wi it
petition was unrebutted. The appellants
in their counter affidavit have taken the
specific stand that no comparison betweesn
vhe two sections of emplovess is possible
since the qualifications prescribed for
the P.A.S. in the central ssoretariat
are different from the P.A.s in the state
civil  secretariat. Even assuming that
there was no specific rebuttal of the
averment in the writ petﬁtlnn that could
¥

me
Form the basis for arant of parity of

scals of pay 5 claimed oy The
respondcent . The High Court has not mads
any comparison  of the nature of cduties
and responsibilities, the qualifications
For recruitment to the posts of PoAas  in
the state civil secretariat with those of
P.a.s of the central secretariat.”
Court held that comparison by a section

of state gov eunmmnt with employess of o

rate
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applicants are teotally different from the

iscrimination
court fFurther *acdvised

such matters with restraint and interters
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court held that ordinarily a pay scale is

kesping in view the method of recrultment,

recruitment is  made, hierarchy of

which

ST,

In this backdrop, we have to revert back to the
the pressnt case. Though applicants warnted us

that in all matters their «uties ars
1, the said fact is being denied by the
The responcdents have oconsidersd  the

}

sion of

1~ts

the dec

in the different other Ministries. Thes

an comparison of duties ancl
responsibilities, prescribed natures ancl
aut  turn of work etc.  asg provided {copy

enclosed) by the applicants in _the Q.A.
No.  1139/99 and Additional Affidavits it
may [ bserved that cduties anel
Fesponsibilities  of Machine man Gr.I in
the Ministry of commuinications and that
of the Buclget Press are entirely
different to that of Offset Machine man
in the af Incdia Presses under Dte.
af  Printing. Machine man Gr.I of
postal Printing Press is responsible for
getting the work done i mates

aof  hHis machine. He= for
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accountability of nis shift/maching
working hours, procduction,
paper /material | He is also to supervise
the removal of salvage papers from the
res=l and also  hand over the same to
Technical Officer recording its welahment
in respective resl register for its
accountalbility, ancl SIS correct
placemsnt of plates kKeeping the
imposition scheme in view to  reduce

BFCESSAr idleness of machine - and

GIEER
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y
&Nt Norms . WHEREAS .
the Offset Machine man (Machine Operator)
in  the govt. of India Presses,
reguired to work on oa single colour,

double colour or two colours. He checks
up the set of the Board, Inking Units and

=4
n

is required to check P the Pressure
Rollers. He  ensures that the machines
ara nd clean. He further sees that
Tl S mounting on the machines are
properly - fixed and make ready is done
Wwithin  time. He takes the list of fthe
jabs  and shows the clean sheet to the
Technical Officer befors printing. He

has to  produce desired quality and
guantity of work most economically  and
shall adhere to the narms fixed for the
machines, and cdeliver the printed sheet
to  the Incharge, Binding Section. 1
scrutiny of the above, it may be
that Machine man Gr.I of Pestal Print

10
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Press are __carrving much higher
respensibilities than those of Offset
Machine man  in  the Rovt. of  India
Presses  under Dte. of Printing. The
duties and responsibilities of Machinemar
of Buclaat Press/Secur ity Printing
Press/bank Note Press have not  been
compared to that of OFffset Machine man in
the Dte. of  Printing as the vth opo
which was set up by the Govt. of India
to  look into the various aspects of the
pay matters being expert body, vide its
HFara 55.217 of its Report has stated "the

status of the Security Printing Press and

Bank Note Press under the Ministry of

Finance is different, being state of the
Art Printing Presses. These are not

comparable with Govt. of India _ or.

Railway Presses. There is a ‘slight
difference in the pay structure of
Officers recommended by us in Security
Presses as comparecd to Govt. of
India/Railway Presses."

The respondsents  have considersc not
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that but have macle available to us the
cducational qualifications for the post and also  the
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gducational qualifications and duties of other
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N the Postal Printing Press, Bhubreshwar {.e. the
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post of Machineman, the post of Machine oo in the
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Budget Press, Ministry of Finance and Railwayv Printing
Prass, Ministry of Railways the post of Master
Crafttsman. The duties appears to be different. W

frave already referred to above, the facoct that merely

because they are described to be in Printing Fresses is
hot  the sole determining factor. The court while

enf@réing the principle of "equal pay for squal work"”
will necessarily have to look into the totality of the
facts and the circumstances in  this regard. The
applicants have to satisfy this Tribunal that not only

the nature of work is identical but in all respect they

10. As we notice  from  the pleadings of  the

recruitmnent rules vig=-a-vis e ecucational
gualifications that are prescribed but thsre is also

4

Ffrerance in the nature of <
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above the extract of the same difference which requires

totally  icentical and that there is discrimination of

similarly situated emplovees. When such a difference

Ay
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rely  stating that they are alsn  Offset

gxists, me oy

Machineman would not e a factor to prompt us o

i accordingly in  favour of  the applicants. In  the
| present case, in the absence of there being hostile
|
% discrimination, we find that there is no  grounc far
1 interference.
|
|
|
‘ 11. Resyltantly, the application Being without
\v% ,
’ merit must fail and is dismissed. No costs.

o 4

(5.A.31in4h) (V.5.Aggarwal)
Member (A) chairman

Fom o S
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